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IN THE CENTRAL ADMINISTFATIVE TRPIRUNAL, JATFUR EBENCH, JAIRUR
0.A.No.521/93 Date of order:28.56.95
Arvind Dumar Shairma s Applicant

Vs.

Union of India & Ora. : Respondents

" Mr.R.N.Mathur : Counsel for the applicanc.

Mr.Mznish Phandari ¢ Counsel for respondencs.
CORAM:

Hon'ble Mr.O.P.Sharma, Member (Adm. )

Hon'kle Mr.Ratan Prakeash, Membar(Judl)

PEF. HON'ELE MP,0O.P.SHAFMA, MEMBEF.(ADM).

Tribunals Act, 1935, Shri Arvind Tumer Sharme has in effect prayed
that sinc: he has alrveady hwew passed the ssleciion test
of Mechanical Apprantice (Intermediate) vide the selection pansl aatéc
24.9.92 (Annz.A2), his name now cannot bs deleted from the said panel
and he showld ke sent
Hz hzs also challenged th: inclusion of the name of raspondent No.d,
Shiri Ravindra umar Dashyap & :
from the said panel.

2. e cagse of the applicanc is  that on the hasis o

ication issusd Ly the respondsnts
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o appointment on che post
MechanicalAﬁgmentice(Intern:di5“e), the applicant was subjected Lo

in
written test and interview and having succeded/the writien test and

tl

intervizw he was placed in chz panel Annv A2 dated 24.9.93 at

Sl.tio.11l. Vide bz ovdess: Annz AS daced 25.9.92 ordzrs werz issusd for
training. Theveafier, howzver the

2 name was deleted from ithe zaid pansl by issue of cvder

Arnx.R1 dated 1.11.93 and in place of the applicant ths name of one
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indva umsr Uashyap, vespondsnt Mo.od, was included in che said
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of vespondznt Mo.4 iz in violation of the principles of natural

justice zz ' he has not been given any oppoviunity of hsing heard in

2. The raspondents in thzir veply have stated that
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had come on transfzr from another saniovity unic. Hz had wrongly bsen

assigned saniovicy in the saniority unit to which he was transfzrrad,
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pplicant was wrongly placed i
When thiz mistake was brought to the notice

rectified the error and in order to avoid

of his corvact seniority the applicant dozs not £2ll wichin the —one

of considzsration and therefore, he could not have bzan placed on the

icant's 3

arqumenits that the revision
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the hack of the applicant,

the applicant's
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was <ntitlzd to be includzd in the panzl and sent for oraining. The
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it was ztatsd thai the neme of the applicant was dzlsted from the
panel on account of the sarlisr wrong assignment of senicrity to him.

. We have heard the learnad counsel for the pertizs and have gone

v the applicant was earlier
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throngh the records. Pegardlazss o
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callad for szlzction on the hasis of wrongly assigned seniovicy, the
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the basi

There

fact remain

]

i
L ]

as no misvepresentacion of facd® by the applicant himsel
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Tharzforz, for & mistale comuittsd by the respondesnis, the applicant

is being made to suifer. In the circumstances of the present

after hearing the counszl for the peviies, we hold that if and when a

Mechanical Apprencice (Intermediate) is to bz prepared,
the applicant shall nob be subjected to a fresh selsction test and
that he cghall be. considasved for inclusion in & fressh pansl on ths

basiz that he has alrzady claavzd the sglection test. Since a fresh

Apprentice has already been issuszd,

)

hull

ication, without the applicant being subjected to a

fresh selection process.

Member (Judl) Member (Adm. ).




